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CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC IMPOR-
TANCE

S\ituation arising out of the Port and
Dock Workers Strike at all major
ports in the country

SHRI M. KALYANASUNDARAM
{Tamil Nadu): Sir, I rise to call the
attention of the Minister of Shipping
and Transport to the situation arising
out of the Port and Dock Workers’
strike at all major ports in the coun-
try and the action taken by the Gov-
ernment in- the matter.

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VIJAYA
BHASKARA REDDY): Sir, as the
Hon., Members of the House were in-
formed on 15-3-1984, the last wage
settlement for port and dock work-
ers of "'the Major Port Trusts and
Dock Labour Boards was effective
till 31-12-1983, In order to evolve a
_ new settlement to be effective from
1-1-1984, a Bipartite Wage Negotiat-
ing Team commenced negotiations
with the four Labour Federations
since August, 1983. As the discuss-
ions at bipartite level were not fruit-
ful the matter was reported to the
Government in the middle of Nov-
ember, 1983. The discussiong at the
Government level - were first held by
Secretary, Ministry. of Shipping and
Transport and then by me. I ap-
pealed to the representatives of four
labour federations to keep the over-
all interest of the national economy
in view and help in arriving at a
reasonable settlement by making - their
demands more. realistic. I offered an
overall settlement at an estimated
annual cost of Rs, 32 crores which
represented a 15 per cent increase
over the estimated annual wage bill
of Rs. 216.31 crores for the year
1983. . But they pressed for accept-
ance of what they fermed as their
minimum demands, the financial im-
plications of which worked out to
approximately Rs. 69 crores repres-
enting an increase of - about 32 per
cent over ‘he existing wage bill of
Rs. 216.31 crores. ~A$’such an order
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of increase in any wage settlement of
this nature was not reasonable or rea-
listic, I again appealed to the labour
representatives to make their de-
mands. more realistic so as to enable
a settlement being arrived at. But
the labour representatives reiterated
their stand,

My colleague, Shri Veerendra Patil,
Minister for Labour and Rehabilitat-
ion also made a fervant appeal to
them on 14-3-1984 to postpone  the
strike atleast for a week so that he
could get sufficient time to find a way

" out. Unfortunately, the represen-

tatives of the Federations did not
accede to that request also and inti~
mated their intention to proceed with
the threatened strike,

Port and dock workers resorted to
strike at all the major ports with
effect from the mid-night of 15th/
16th March, 1984 except at Madras
Port where the strike started from
6 a.m. on 16-3-1984. As a result of
this strike, all the. cargo handling
work at the major ports has virtually
come to a stand, still. The strike is
illegal under the Industrial Disput-
es Act, 1947 as it commenced during
the pendency of the conciliation pro-
ceedings, Essential services like
water supply, electricity, communica-
tion fire fighting and hospitals are
being maintained either in full or
partly as these have by and large
been exempted by the labour federa-
tions from the purview of the strike.
The law ¥nd order situation at all
the ports by and large is peaceful.

As the Hon, Members are aware,
strike by workers in major ports dis-
rupts the supply of = essential, com-
modities such as edible oil, POL,
Kerosene oil etc, As the short
supply of these commodities is likely
to affect the common man, Govern-
ment” has to take necessary steps to
ensure continued supply of such vit-
al commodities. 1 once again ear-
nestly hope that the representatives
of the four federations of port and
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dock workers will come back to the
negotiating table so that a reasonable
settlement can be arrived at and
normalcy restored.

"SHRI M. KALYANASUNDARAM:
Sir, the facts given in the statement
are more or less correct and I can-
not dispute them on the ‘thasis of
" facts, except only the attitude thatl
the Government has taken towards
negotiations and also towards ‘the
demands of the workers. The hon,
Minister himself admitted that the
strike has been very peaceful, We
have declared repeatedly that we
will observe all international norms
in conducting the strike, and our
trade-unions themselves have exemp-
ted hospitals, water-supply, electrici-
ty and other essential services. Even
the personal attendance of the offi-
cers is permitted because we are not
against any officer, or administration,
but we only want to press our de-
maads, because the demands are
8o just, :

The hon., Minister said that it is
.unrealistic. How is it unrealistic?
After all, it is the trade-unions which
brought their demands to a negotiat-
ing table even within negotiating li-
mits: but the Government took an
adamant attitude. That is the reason
why the strike has taken place. To-
day is the fifth day of the strike, As
T 'have already said w2 have adopt-

ed all norms ang forms of conauet-

ing the strike as peacefully as pos-
sible. ILook at the incident at Mad-
ras. In Madras, in spite of the cent
per cent strike, our trade-unions al-
lowed a passenger vessel to sail from
the harbour for Andamans because
we do not want passengers to suffer,
and they were shown extra considera-
tion, without drawing wages as they
are on strike and still they volun-
tarily worked, without «drawing the
wages, ‘to allow passengers vessel to
sail’ from Madras to iis destination.
Such is the consideration of the
workers for the nation and for the
people, He is so much concerhed
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about non-movement of cargo. Not
a single vessel has moved. Not an
ounce of cargo is either loadéd or
unloaded. The Minister is trying to
provoke., I do not say, the Minister
personally. What is the aecessity of
inviting the Navy to handle? Is it not
a provocative action? Will it not
amount to fomenting disaffection bet-
ween the working class and our arm-
ed forces? Can a reasonable Gov=
ernment, can a responsible Govern-
ment  think of using the armed forc.

. es to break a striké? What will be

the fate? It is the goodwill of the
workers towards our armed forces
which is very essential for the def-
ence of our country.. When our
security is tHreatened all round, the
Government is threatening to deploy
the Navy. Already, they have deploy-
ed in Tuticorin., What aggrieves me
more is the invitation sent by the
Chief Secretary of Tamil Nadu to
the Government to deploy Navy, te
unload coal. Instead of doing this,
if the Chief Minister had taken the
matter to the Prime Minister and
urged upon her to intervene and set-
tle the strike, jt would have given a
better result. We are also anxious
that the strike should. be settled.
What is the benefit which the workers
derive by continuing the strike? I
do not know, what the Government
is thinking in its mind. ‘This strike
could even have been averted had
the Government taken the initiative
earlier. At the last stage, the Min-
ister invited them. Look at the
way they invited- the Labour Minis-
ter. But at least in this case, the
Goverriment thought that the Labour
Minister exists and the ILabour Min-
istry exists. In all cases, industrial
relations machinery has become
defunct. ‘It is silent in the various
States. Now at least, for this purpose,
they thought-of the Labour Minister
and they invited him. But when?
What for?
They had to declare the strike ille-.
gal. Some formalities, some ritual,
have had to be undergone.  Hence,
they invited the labour Minister for
the force of a conciliation, and to
come to the conclusion that the strike
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was siarted duying the pendency of
the conciliation, We are aware, what
games they are playing,

Sir, the trade unions or the wor-
kers cannoct Se decaived. We are quti-
ful to cur country. We are concerned
very much about our national inte-
rests.. But we de not want to be
deceived by a Government which
“wants to sell its ports and the equip-
ment to the multi-nationals which
are dominating the mafine traffic
ail over the world. They want to
dance to their tunes. This is the fate
of our Shipping and Transpor{ Minis-
try. We never had an opportunity
of discussing the functioning of the
Shipping and Transport Ministry in
this House for the last ten years. It
" was ten years ago that this House
had an opportunity of discussing it.
Is the hon. Minister aware? He has
been the Chief Minister of 5 State. He
has not enough experience.

MR. DEPUTY CHAIRMAN: Make
your suggestions.

‘SHRI M. KALYANASUNDARAM:
I am coming to that. What other
suggestion can I make except saying
that the strike should be settled and
that for this purpose, you should
soon take the initiative and call the
trade union leaders? He himself says
that they must come. When dig they
refuse? Have they ever refused to
come? Today is the fitth day. Did you
contact the trade union leaders and
expressed your desire to discuss? No.
Such a thing has not happened. My
point is, do not provoke further. It
you want to have the luxury of con-
tinuing the strike, it is the responsi-
bility of the Government and not the
responsibility of the trade unions or
the workeras. What happened in
Paradip? Why should such a thing be
allowed? After all, it is a small port.
What will happen if that Port is also
not alloued to function?  Unterrup-
tion). Here, they have wused the ser-
vices of the goondas of some of the
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stevedores. There is no Dock La-
LYour Board for Paradip. Only in
seven Ports, we have. Dock Labour
Boards, controlling the labour or sup-
plying the labour for the stevedores,
who will load and unload, In Paradip,
there is no Dock Labour Board, In
Tuticorin, there is no Dock Labour
Board. In Mangalore there is no Dock
Labour Boara. At these three new ports
there is no Dock Labour Board. Ste-
vedores wanted to break the strike.
They employed goondas and took
some of them to work. That is what
is provoking the strike. I am very
sorry that five constables lost their
lives in that because they acted at
the instigation of the stevedores, Now
the constables are retaliating, the
police is retaliating against workers
by seiting fire to their entire colony.
Hundreds of houses have been set on
fire. One of the leaders who was
responsible for ‘“reaking the strike,
who admitted to break the strike by
mobilising the rowdies of the steve-
dores, was unfortunately killed. I am
expressing sorrow for that, We have
no intention to kil We do not
want anything by force, but I can tell
you that by using the force of Navy
or the rowdies of the stevedores,
strike cannot be broken. This has
simply been shown by the workers. It
is not b‘eing supparied by one unicn
above. The INTUC—my friend, Mr.
Bhatt is there, he will also speak—
his unions also are partyv to the strike.
They have affirmed as much as other.
Another f{ederation affiliated to the
HMS, their leaders too belong to the
ruling party. There is no politicat
motive, but it seems they have some
political motive. Only two federa-
tions, AITUC and CITU are there
who do not see eye to eye with the
Government, but the other federa-
having friendly relations
If that is
S0, why is there such a situation, who
is responsible for the strike, whe is
responsible for this hundred per cent
affinity? Never before in our history

such a strike took place. This time

tions are
with the ruling party.
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uhited and the strike is complete in
all the ten major ports. Now, they
are diverting their vessels to Cud-
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dalere. Do not try to spread the
strike everywhere. There will be
strike everywhere. There are some

minor intermediate ports where scme
of the vessels are sought to be divert:
ed. Do nct attempt. such methods to
break the strike. Kindly strict to
your offer, Whenever you want, the
leaders are ready. ° It will not take
24 hours for the leaders (o reach
Delhi ang sit before you, if they are
invited by you. So, T want to kuow.
what action the Government wants to
take with regard to the incidents in
Paradip, . There should be a ful-
fledged enquiry. Responsibility should
be fixed on the police for creating

-such a situation and seiting fire to

the workers’ colony. There should
be enquiry. With regard ic this
sirike I want to know when he wants
the leaders to come and have a dis-

cussion. The discussion can be
there with the I.abour Minisler or
without the Labour Minister, and

if necessary, let the Financve Minister
alse be present. The demands  are
quite reasonable. They have got to
be within the negotiable limits. The
House shouid not he misled, They
have stateq that the wages of the port
and dock industry .should be raised
to the level of the steel agreement
for which was reached cnly six
mopths ago. Then, with regard to
house rent allowance and city com-
pensatory allowance, their demand is
a litéle more. They wau} these al-
lowances as applicable to port cities
like Bombay, Calcutta angd Madras.
But wages, they wasnt on par with
steel. Where is the difficulty? When
steel, which is incurring loss, can
stand- that. why not. port?

There is one more point. Recently
for the officers,
vised the wages and allowances, Per-
haps they anticipated that the strike
will take place. So, they wanted the
officers not io conperate with the

in a hurry, they re- .
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waorkers or io work against the wor-~
kers, In their case they are eligible
for house rent allowance and city
compensatory aliowance. We have yet
to get it fer the port and docik wor-
kers. For them there is no house rent
allowance or city compensatory al-
lowance, For steel there are other
allowances also. We have not assed 1or
theie  al owance, Our demand  has
been specific. Before you concede this
demand, get the permission of the
BPE, whatever ii is, in the interest of
the country you setile the sirike. That
will pbe my appeal. I will also appeal to
the other sections of the House to
join with us to bring pressure on the
Government to reach a settlement as
early as possible,

w7} SHTETY AAIE MUY (ST 94W):
SR, " S ¥ & §
I® F9 WE A gE | WS waardy
¥ v g fF arerdm Rawer g,
FE AR AN AT | T/F qIE-H04
7 WY marareedl ¥ wur g f
aga d@r W dewd Y wveE W
arfgs g1 Wr & 1 qfeaw . FgeT A
wizarzst UT FfAFa igaee wifva
gf & w3 FIURWF ¥ JgT Frofaw
F AT mifAT g & 1 3G AnaT ag
% 5 sz sy agr a5 A A
W@ FT I9F T A GFA B ) IEFT
qHEAT KW B A IE qER A
sy zfee & ad afgwer A %)
afFT 7z 9T |I@F w2 f&
FEr & Qi oW gEEr @ 2
T/ gIT F WL, JFGR FT el
AP FWT WAl g F o areary

S ®mIS F (AfEe aF F @ ar

T AFIT AT ETF A avey ¥
FeuaTa frar s Er gy g
N Feqwr g 7 faewa Iiw waw
¢ & = &1 o smEm weET &
A9 # g 931 FTL W § 1 39 A

F1 dwr W AR wm w5 fe
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qIATF FEAHA A IACA-IGIT F
faq gav ag fFar &1 afew ag W
s A § fv w7 afk asgd

. TWIEEF qAAT @ W A ¥ Fww

fear @ #a1 78 GwT T 2 fF Fa
T & AT AR S TEEE
q 359 &, 99% 49 § ey A8 ?
o7 | 9 F fag @ s @
g TA @ ® JUR AT FIAT
Trfge ) @ F g § omod

g% JE amt fFarwde § gg ey

g, 9% 98 w9 an g, *
o1 gfrad & ¥ awer gar wk g%
FX 9% fag #r T &)
aF IIA! AOE AT AT g, &ﬂrr:r
q9 S99 & IR mEard § xrmr%
f& Fax 15 @ 30 whma s
q wigy & wW™AT g mwaw & Afew
qur gErT A F fF oow G
grlr o qfeerw Wi E e
a FY FAEAd d@E §  ar v
€F FFH X! ATRAT  qgrAr afsa
T & W I AR08 ag wad
2 fv =iv asd  qfers e §
g WI L AT AR "R qfears
gTomEAS & wEurfeat § dxlee
gae g gsdr ¥ AfeT afvardt vai
fﬂé TE &1 AR 9T R
witvee gt g fosw @w, @9 &
Y, 38 A ZA H & g dfaw
& 550 ®q4 &, arFr Y sAfers
g wamr § fo=% &gt &0 sgar,
CEEASNEICASIE T €A Mo o) or M (0
garze  faaar ). .. ((@awE) |
gaar afeF § 550 wemr & IR
g% aFq I afeF § & 325
®UAT | AT 9T T AI9 F41 @
wWE I 550 F 3T o™ M -
oa Fr afaurd & STF q1w 9 Haw
©F A1 W AT oA ) T qwe A

P
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FI & G EAA BRI R | w w
s 8 & 550 wIW FfFT wE
TE AT § 801.40 Ty Ffaw
EAFT 734 XIAT ERT F | gE migd
faed fadl 1-1-198 3 &1 & faar
T g mw F @ ar fryr g oy
1-9-82 § &7 fFar 1 zaar g W@y
W wR s afsas He@fFig §
nigs agt F Wi $ 25 wfams
g @gr &, 25 gfama awmd
TAAT g & AI1T AE ST BIE aFH
§ 37%Y g7 de® gw f& gwl W
Alfeadt &1 25 Sfaws agar  srar
% Faifsa 7@ gar1 sAF mie-
g #7125 wfgma femr  war mi
g% 30 gfawg ‘@Rt @ & d@ gwar
A femr osr w1 ww Fe
ag FgF< fF 3wd gwra &=t @g
ST | WA FAT A qU gy
FT  QFEAN | WO FGAT qEM
ary wEd ¥ 9T fay @ray g
T UF WE wRF sw 4% ar §
gumar g, ¥ faqat grs Gur s
FEd § YA LAAT AFWIA WITHT
ENT .\ FUT WA WElew 3g Aty FY
&or w3 fF 37 atw fadl F faadY
g wadive &1 g€ § 7 fuaw dar
T FEAT AZA & IR AT, -
TATHFAIT BY T ] TR, T AE AW
afl & wiwd &g fr 9% oF gueAr
gar a1 &t f¥ fasd wavaT wr am
frar mr a0 zm @A fafew
geara gufew  feells ) wir a=ar
oG ) uF Ay g fF oagm
# deard, wRAM A, TF HEE
Y HIT g WMEAEATT §, ST
UL 80 ¥ g AT el
ar @ & g ww  ag g, afew.
80 gUIgT IAY AT WY & ¥ IH¥
Hafor fenw far arg 1 wed e
for feollw w97 g adf frar? .



209 UL exevs rame s L
to a maiter

WET T 99, qJgT WOl § A1
qadt =fEgd |« searog=w AT
g & {5 ooy gaoar §, 919F a8l
¢ &4 F el WM HwETE R
eAr gata 7gf 21 3aAT ;9 fafEa

w1 ¥ frasu & wT Fargd, 9@

Ffwg | afe wo wwlEdt § oag
MY AT FT qFF g b §1 qIgA
#r fraegw gFx A AT HEA
AR WA FAA, arq wiwa Gay
SAH! AUAT G4 AT 15 TEE
BT W § Iy WY AW GAd
faadagqg arg aw q@ 4 =
FT AT FW HIT gAEAT F qAATT
Ft Aoy w0 oww ¥ OF gad
atq wgal wgar § Ay ww dfa
arq AET qEEdl, ;AN 15 ITHS
1 FrgaTEfear & a1 ¥y W 4
FA 15 TLET 7 Y FB [T AR
gefen ffte Y w9 NgoT FAq &
faq qure § 2 mw9 AW WO FT
Afwq f5 15 9z § I8 9§
F 3 ¥ w9 T § | TAF GTATS
ar gifey =i g2fw fEw o
difgd &30 ar 7€ FIT 1 A q|
§ SraAr Argan g o

DR. SHANTI G. PATEL: (Maha-
rashtra): Mr. Deputy Chairman. Sir,
the strike of three lakh port and deck
wolkers in ten major purts enters the
fifth day today. Sir, as has been
commented by a person none else
than the Minfister in charge of the
portfolio, it has been complete and,
if T may say so, peaceful, disciplined
and indefinite,  Sir, T must add that
there has been, unfortunalely, an
untoward incident in the port of
Paradip which I regret very much.
Rut if anybody is responsible for the
state of affairs or for this incident
there, it is none but the Government

" and its policy, particularly the State
Government who fried to help the
striking workers under the leadership

-What we are asking is

Importance

of the stevedores and that iz how
this particular situation has arisen.
What 1 would say only is, let there
be a judicial inquiry into the incident
and ‘let the persons concerned, those
who have been responsitle for the

. violence, be brought to bock. 1 am

against- violence now and even then.

In my ‘opinion the demands have
been mainly three-fold. One is,
whiat id called, wage revision along
with revision of various ailowances.
like house rent allowance,
city compensatory allowance and,
if I may say so, Sir, even an addition
of transport subsidy. The second
set I would like to refer {5 as dear-
ress allowance, which needs to be
locked into in the light of the skyro-
cketing prices. The third set I would
like to call bonus. I ~ would like to
emphasise these with all the force at
my command. We have been asking
for these. When I say we it iy parlty
I also, because I have been associated
with this industry and the working
class movement for the last 40 years
and have been ‘heading the Federa-
tion which has also given a strike
notice,
~ Sir, we are not just asking for ’
party as it is sought to be made out.
restoration
of . the status that a dock wcerker
enjoyed in the pasf, of lealing a
number of industries in respect of
wages and emoluments, That is what
we are asking. Unfortunately, te 100-
Year old industry has lagged behind
while the industries you have put up-
later on have been giving or paying-
more and rightly so, - | have no grie
vance about that. We -want let this
discrimination be eradicated and let
the leve] be established—at least the-
level it not more.

Sir, this talk of percentage increase
is something which is misleading. and
I am cne of those who have not been
able to understand if. What a worker
or a person like me can understand
is what is the actual quantum of
wage or monthly pay packet-carrye
home pay—that you are prepared to
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gitve. That is the real issue and this
.sSue is not being answerad properl&

the Governmeat though  there
fave been a number of talks. What
they have offered is something very
meagre. In the steel Industry, Rs. 91

has been offered as; what is called,
mipium guaranteed benefit to every
worker and alss (wo annual incre-

ments. What is this Goxeroment of-
ferring here? -One annuai inrvement.
Why only Rs. 71 here, sir? .1 would
‘ike to know why the Government is
ot offering at least what the steel
1 other indusiries have buen oflerjng.
Talking of percentage, I am informed
cery reliably that in the coal indus-
Iry the wage rise has been .to the
extent of 22 per rent. Herve they are
talking of 15 per cent. Whai is this
jugglery of figures? These stfalistics
. this percentage .is something like
. average of four feet when  the
civer is ten feet deep wi.a cerfain
—point, So let us not talk of this- per-

centage: but talk of the reality .rwith.

~ whijch we are concerned.

T
LI T

' Sir, the sirike is causing a lot “of
damage, in my opinion’

Tiy. The Minister has been appedling

in the rame of the natipnal ecbriomhy

May 1 very humbly and respectfully
2ppeal ‘to him:

of the national economy and “settls’
fthe strike at thé earliest possibli
wioment. It is being talked: Com2

back fo the negotiating tadle. Sir, the
wmegotiating table is there where it
was, The workers have nct run away

with the negotiating table. They are
omly on strike.  You call them for
megotiations.  they  would be there

physically present to seiile the dis-
puate. Sir, negotiations have been
going on during the strike. In the
yast also during the strike in ports
negetiations have gone on. So 1 would
Yike to say that he is not calling th2
workers for negotigtions, Referring o
the economy. . (fime-bell ringsy, You
pETOH ME |

© an ‘incilen’’
Isble damage, on-the nationsl econo- .

I.et him also think
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MR. DEPUTY CHAIRMAN: You

put the question, The same point has
been covered.

DR. SHANTI G. PATEL: Refer-
ring to the natienal economy, it is
very diff. calculate the loss.
But cne .«u woasily understand the
loss which will be caused due to the
exporting part of the trads which is
not there, loss in terms of foreign ex-

change. ~ And, piease remember, Sir,
March is the peak export season
month. ~ If one has to go by statis-

tics—and I am relying on a person
rone other than the learned Member,
Dr. Adiseshizh, who has been kind
enough to give me the figures—I am
told. thai we are losing about Rs. 80
croreg per day on account of exports.
What are we demanding? It is Rs. €9
crores which ig being asked for by
the workers. Where do Rs. 69
crores siand in comparison to Rs. 80
crores g dgy? It is mevely export
that I am referring to, If you come
to. ... : ’

MR. DEPUTY CHAIRMAN: That
is why ihey have chosen this month.

"DR. SHANTI G. PATEL:

No, Sir.
The conlracts will be lost, and we
will be lasing the money. That is
also important. We have been on

sirike in the past only during mon-
soon, Minister check it up.
He wi 1d that there has been
a $trike iu' the ports in the month of
March. Orie hundered and fifty
ships are awaiting clearance gnd at
the rate of Rs, 30000 the loss due to

flvw

waiting is Rs 45 !acs per day.

'MR. DEPUTY CHAIRMAN: Al
these details are known.

DR. SHANTI G. PATEL: Let me

refer to another point, that of pro-
ductivity. In the Annual Report of
the Ministry of Shipping they talk of
this preductivity, better labour pro-
ductivity. I am referring to this be-
cause it is the policy of the Govern-
ment tg pay more if the productivity
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goes up. In the Bombay port, as per
their norin, from 110 in 1980, it has
gone up to 206 in 1983 nearly double.
Are we not entifled to at least dou-
ble the wages if we give better pro-
ductivity?

The second point to which he re-
fers is the financial capacity to pay.
Again I may refer to the Bombay
port which has beepn making record
prafits every year, running into se-
veral crores of rupees; and last year
it- was nothing less than Rs. 67 crores.
Somebody may say that this is just
referring to the Bombay port. Even
the total profits in all the ports taken
together come nearly to Rs. 120 crores
or so—may be a few crores here and
there. Here is the capacity to pay,
to foot the bill on wages, if the will
is there to settle the srike. The wor-
kers, on the contrary, have behaved
very responsibly, They have reduced
their demand from Rs. 163 crores fo
Rs, 69 crores. What is the difficul«
ty in meeting tieir demand? The wor-
kers worked earnestly for “eight

months while trviag to come tg.Q)sef-

tlement.

May 1 here iacidentally reier io.the
incidence of wages on the total trade?
1t is less than 6.1 per cent. If 1 the
port charges are to be calculated-on
the 1oial export-import bill of Rs.
21,000 crores, it comes to less than 0.1
per cent. Even the additional increase
which iz to be given, as it was said.
in the House tie other day, it is less
than .08 per cent. I would like to
repest that. ‘Is it fair and wroper to
hold the couniry to ransom for the
sake of the small figure? It is an in-
calculahle loss, an irreparatlz loss,
which is being, done to the country?
Sir, what is it that has led to the
strike. May 1 gay and may I askg
Is the Government intevference not
responsible  for the present strike?
If they bad left ihe matter to the
port authorities and the dock labour
boards and had not - interfered, this
would not have happened. But they
would like to interfere and
erders, And Sir, the unsgen hand of

-send _
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what is called the BPE, the Buresau
¢f Public Enterprises, which we call
the blood pressure escalation appara-
tus, is something before which, I am
serry to say, Mr. Ministar is not able
to do anything. It is this policy
which is coming in the way of this
strike not being settled, the workers’
dispute not being settled and their
demands not being mef. Therefore,
I weuld ask: Has the strike not been
fcistered on the workers when there
is better productivity and the finan-
cial condition is gooa? There is such
a terrific loss now. I would, therefore,
request the Minister to look iuto it.
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Sir, abouf the
any other force,

use of the Navy or
may I say is anti-

labour, 7

'MR. DEPUTY CHAIRMAN: Your
peint has been covered. Do not re-
peat the same point and take the

time of the House.

DR. SHANTL G. PATEL: If you

will permit me tp say, Sir, there is
no illegality. Illegality has to be de-
clared by a court of law. Let me

point out this fact.
ing that the'strike is illegal. That
is merely your contention and no-
thing beyond that, Unless the court
declarez that the strike is illegal, it
cennet he declared to He so.

It is no use say-

Sir, when was the Labour Minister
When the house was on fire
they tried o gig the well and they
called the Labour Minister te come
there with a-firefighting engine, ' I
do  not think it can be of any use.
May 1 iherefore, ask the Government:
Is it going 1o hold the country te
ransom? This is the main question.
I have only one question to ask, and
this is the question. Are you going
to hold the country to ransom for the
sake of a- few rupees, 3. 69 crores.
In comparison, it is negligible.

MR. DEPUTY <CHAIRMAN: -You
are saying the same thing again and
You hold the Government
responsible  for all the evils. You
have <said it thrice. You see the re-
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cords. You are asking the same
question.

DR. SHANTI G. PATEL: Why
should you interrupt?

MR. DEPUTY CHAIRMAN: I
interrupt because there is no time.

You have already taken eleven minu-
tes, You go on making the same
point,  Please take your seat,

DR. SHANTI G. PATEL: Secondly,
may 1 ask the Government , whether
it is going to leave the matter to
these two parties and not interfere
and not give any direction as far as
a settlement is concerned?

MR. DEPUTY CHAIRMAN: Please
do not repeat the same point every
time, Mr. Sukomal Sen.

SHRI SUKOMAL SEN (West Ben-
gal): The statement that has been
made by the hon. Minister is totally
disappointing. It is not at all indica-
tive of the Government’s concern
about what ig happening in the coun-
try due to the strike-by 3-lakh port
workers and how far the economy of
the country is in peril. There is no
indication of this concern of the Gov-
ernment in this statement,

Sir, today is the fifth day of the
strike. Now what we find is that there
is no dialogue
vernment and the workers for set-
tlement of the sirike. On the
country, though there may be a
repetition, still I want to say that
todays report in the newspapers
is terribly alarming, that the Navy has
been called in, that at the Tuticorin
Port the Navy has been deployed for
unloading operations. Sir, what Is
this? The Navy has been called in.
What has happened in the ports? Is
there a rebellion or a civil war? Why
have the deferce forces been involved
in it? I think the Government is {ak-
ing a suicidal and very dangerous
course because just in the Question
Hour our Defence Minister sald that
our defence {orces are in prepared-

beiween the Go- .
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ness, and very often we are told thav
our country is facing external dan-
ger, and so our forces should be pre-
pared for defence. When in the situa-

_tion it is necessary that there shculd

be rapport between the civilian popu-
lation and’' the defence forces and
working "class of the country should
stand behind the defence forces in the
defence of the country, at this time the
Government is causing disaffection
between the working class and the
defence forces. It is a suicidal course
that the Government is adopting. I
ask the Government first to retrace its
path, 1 question the very sanity of
the Government in bringing the Navy
to the scene. I request the Govern-
ment to withdraw the Navy immedi-
ately from the 'Port and try to seitle
the strike in other ways. Then, Sir,
about the Paradip affair, again the
Government hag come out with a dls-
torted wersion, a falsified story of
what has happenad in Paradip. Ac-
cording to the Government version,
they say that when the police inier-
vened in the inter-union rivalry in the
Paradip port, this violence occurred.
Sir, last evening we had a telephonie
talk with the dock workers of Para-
dip and we were told that from Bhu-
baneswar, two platoons of police forces
were brought. into Paradip to break
the strike of the workers. The port
authorities employed contract’ labcur
and some blacklogs to break the strike
and the police were called in fo help
the blacklogs and the contract labcur.
At that time the clash took place bet-
ween tHe police and the workers and
the killing took place. Is this the way
to settle the strike? On the one side,
the Government is deploying the Navy
and, on the other side, the Govern-
ment is calling in the police force
and contract labour and blacklogs. Ys
this the way of handling the strike? T
doubt whether a responsible Govern-
ment of the country can handle a
strike in this way. The Government
is taking a dangerous course. So, I
request the Government {0 withdraw
the police from Paradip, from any.

other port where the strike ‘has oc- "
curred, They should not deploy the
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police and they should not try to break
the strike through  black  logs tract
fabour, ‘ '

Take the demands. What are  the
demands? They are demanding wages
on par with the public sector workers.
In fact, before 1971 the port and dock
workers were having pay and other
amenifies more than the public sec-
tor workers. After 1971, when nego-
tiations were carried on in the public
sector industries, the port and dock
workers started lagging behind. Now
the port and dock workers are de-
manding wages on par with the pub-
lic sector workers. They do not want
. any increase more than what the pub-
lic sector workers get. Sir, about
coal, an agreement was recently con-
cluded with the coal workers and the
Government has agreed to increase
, the wages of coal workers by around
22 per cent. Now the Government
says that they are ready to increase
the pay of the port and dock workers
by 15 per cent. In other cases, in
steel and coal, they had agreed fo a
. higher margin. But here they are not
agreeable. So this diserimination is
very difficult for the port and dock
workers to digest. That is why they
are demanding basic wages and other
wages on par with the public sector
workers.

Regarding house rent, the Govern-
ment has again tried to confuse peo-
ple, Previously the entire wage struc—
fure of the port-and dock workers. .

SHRI KALYAN ROY (West Ben-
gal) . The Labour Minister has disap-
peared. He has not the courage to
face us.

MR, DEPUTY CHAIRMAN: The
Minister concerneq is there to reply.
Don’t worry about others;

SHRI SUKOMAL SEN: Previously
the entire house rent allowance of
the port and dock workers was part
of the basic wage and as a result the
basic wage was found to be inflated.
If you separate.the house rent allow-
ance: from the basic wage, you will
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find that the port and dock workers
are getting much less than other sec-
tions of public’ T foctor workers. SO
when they demand that they should
get house rent allowance in the port
cities on par with the public sector
workers, where is the harm? Where
is the immorality? But the Goverp-
ment is in no mood to listen. They
say they do not have the money. But
what about the port charges? There
are ten major ports. It is reported
that the port charges are less than the
minimum: it is only one-hundredth °
part of one per cent of the total value
of the cargo that moves through these
10 ports. Then to whom is the Gov-
ernment giving the benefit? The
Government is giving the benefit to
the shipping monopolies of internatic-
nal trade, who are reaping the bene-
fit while they touch our Indian ports.
So 1 find that at the cost of the work-
ers, they are giving benefits to the
shipping monopolies of jnternational
trade. So this is a wrong approach,

Then, Sir, on the one side, the Gov-
ernment is refusing to increase the
wages and, on the other side, the effi-
ciency of the workers has gone up
during the last few years despite re-
duction of work force due to sutoma-
tion and mechanisation. They say
that automation and mechanisation js

- necessary to conformn to international

standards. Al right, you conform to
international standards and come on
for automation and mechanisaticn.
But the same time, what is the resulf
of this automation and mechanisation?
The total work force in the port and
dock is going down and down. It
means they are bound to work hard
because during the last few years, the
total cargo handlea in the ports,
which wag 75 ’ulhon tonnes, has dur-
ing five or six years gone up to 100 .
million tonnes per annum., It means
with a reduced number of workers,
the port workers are being compelled
to work to handle 100 million tonnes
of cargo. The port workers are press-
ed to work more. And due to their
efficient working only. that the ports
are running in a comfortable position.
Despite the efficiency of the workers,
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despite the reduced number of the
workers, the Government is refusing
to concede their genuine demands..
(Time bell rings),

“/(J

MR. DEPUTY CHAIRMAN:
please conclude.

Now

SHRI SUKOMAIL: SEN: Another

point—I would repeat.—is about the
Navy. The London-based Internatio-
nal Shipping Workers Federation said
if the Government does not withdraw

the Navy from the ports—the Federa-

tion is spread all over the world-—none

of the ports in the world would handle -

cargo coming from the ships touching
Indian ports, If it materialjses, I
think our entira shipping industry is
going to be in a crisis. WMoreover, ia
this situation everyday the Govern-
ment is losing Rs. 2 crores due tp the
strike, The Government should tell
us what is the total extent of loss
being suffered by it due to the strike..

SHRI K. MOHANAN (Keratay: The
riling party is on strike. ‘Government
is losing Rs. 2 croves everydgy.

SHRI SUKOMAL SEN: At this rate
it is going to e disastrous ~to the
country’s economy. I want {o know,
therefore, whether the Government is
going to call the leaders of the unions
to settle the disputes and
strike and whether the Government
ig withdrawing the Navy from the
ports, and whether the Government is
going to implement the recommenda-

tions of the Commission that port
charges should be raised. )
SHRI G. C. BHATTACHARYA

(Uttar Pradesh): I want to ask one
question straightway: What is the ra-
tionality of stricking to Rs. 15 crores
and not Rs, 69 crores? From your
statement it does not reflect that it is
Rs. 15 crores. You may kindly go
through your own statement, that
“strike by workers in major ports dis~
rupts the supply of essential commo-
dities such as edible oil, POL, kero-
‘sene oll,” etc. In the existing condi-
tions the shortage will increase tasg

end the’
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price rise and the burden on the com-
mon manr. It has pelitical implica-
tions. Secondly, according to the facts
revealed by Dr. Adiseshiah, in the
month of March exports to the tune
of Rs. 80 crores daily will be affected
by the strike. On the one hand, we are
being denied soft loans by the impe-
rialist couniries, and on the other
hand, we are facing foreign exchange
difficulties. In such a situation why

- are you sticking to. a position, a rigid -

position, of Rs. crores and no ~ more?

On the one hand politically you are

losing here inside the country, adding

to the difficulties of the people, of the

common man, because of the increase

in the prices and inflation and also the

foreign . exchange difficulties, which

will ultimately even affect your deve-

lopment. I sav all of us are becoming

a part of the destabilisation program.

me of the imperialist countries. It is

not a question of only the workers or

the Government or of any federation

Kindly see what are the bigger impli-

cations, what dre the bigger ramifica-

tions, where the country is facing such

strong forces of destabilisation. Are .
we also becoming part of this econo-

mic subversicn? Would you like us

to become .a part of this.economic sub-

version? Otherwise, why everybody

is choosing the month of March? Kind-

ly do not stand on prestige.  When

you give 25 per cent to your officers,

how much will it come {0? How much

are you. geing -to spend on your offi- .
cers? Why not on. the workers? I,
do not find any rationale in this. You
say that you are prepared to negofi-

ate. Then why is the strike going on?

Why are you rnot calling {hem for ne-

gotiations? Wy good friend Mr. Patil

is here. Is he only to work as a fire-

fighter, 1 d¢ ot know? Why is he

quiet?

Something has happened in Para-
deep ang Calcutta. I see some cons-
piracy or some hidden hand in these
things? Some destabilising forces
want {o create big-scale law and order
problem. I {hink this port strike has
something 10 d¢ with the unfortunate
things that are happening in the coun-
iry. You may kindly examine this.
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I think it is the bigger part of the
_destabilising process.

SHRI NAND KISHORE = BHATT

(Madhya Pradesh): Mr. Deputy Chair-
man, the Hon’ble Minister’s statement
has highlighted the seriousness of the
situation, The Minister is prepared
for talks, It is not as if the talks have
failed. Rather he is anxious that the
talks should resume early. But for
this purpose it is necesary that the
“initiative should comé& frem the Gov=-
ernmen’, After all we are one family.
You have seen from the press that the
leaders of all the federations who are
conducting the strike have also said
that they are prepared for talks and
they’ do not want the country to be
put to any economic difficulty. That
being the situation I think it will be
fair and justified if the Heca’ble Min-
ister takes initiative.in the matter,
Do not stand on any false sense of
prestige. I would request him te take
initiative for talks even at this stage.
Every 'day, every hour is costing the
nation heavily.

281

Even in the past the main beneficia-
ries of the agreements have been the

ship-owners. So far as the workers
" are concerned they have done every-
thing to reduce the cost and increase
productivity.

The Minister has said in his state-
ment that because of thig strike essen-
tial commodities are not being lifted
daily and naturally this will result in
short supply of essential articles and
their price rise. Before the situation
worsens, I think the Hon’ble Minister
should take immediate measures to
bring them to the negotiating table,

Unfortunately violence has occurred
in Paradeep port. We do not know
how this has happened. All the lea-
ders of workers are committed not to
be a party to any violence. We do
not know under what circumstances
this sort of situation has developed.
I would personally appeal to the Gov-
ernment to look into the matter. 'In
democratic movements there ig no
place for violence, The workers and
their leaders have gone on record that
they will not be a party to any vio-
lence. If any agency has tried to
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/create violence, I would request the
Government to look into it. The cul-
prits who have indulged in violence

should be brought to book.

“Lastly, I feel that we in this House
should not do anything to encourage
Or increase tension. We are here only
to plead to the Government that they
should realise the seriousness of the
situation and come forward to call the
workers to the negotiating table.

I do not want to go into the figures
and other things. All these 'points
have been covered py the other spea-°
kers. The details of the cost or pay-
ment are in the Minjster’'s statement
given on the .15th, But I feel the
figures which have been given are not
realistic. They are far from reality.
The workers are demanding higher

wages. There is nothing new about
1,00 it.  But the basic point is this:
P.M. When you have entered into

an agreement in the core sec-
tor industries, why is there this delay
in coming to a setilement in such a
sensitive and important sector like
this? I do not want to quarrel over this,
But I just want to appeal to the hon-
ourable Minister through you, Sir, that
without standing on false prestige, he
should call the leaders and, given the
time and the goodwill, I think it should
be possible to thrash cut the problem
and find a satisfactory solution.

SHRI SHRIDHAR WASUDEQO DHA-
BE (Maharashtra): Mr. Deputy Chair-
man, Sir, this is one example of where
the Government’s labour policy has
totally failed. The industrial rela-
tions machinery was created in this
country by stalwarts like Nandaji af-
ter sustained efforts for a number of
yvears. The Code of Discipline is there
and it is applied when the verification
question comes. But the same Code
is not applied in the case of collec-
tive bargaining and in solving other
problems,

Sir, as a citizen I would like to kncw
why the country should be put in this
position and should be held to ran-
som in a dispute between the emplcy-
er and the employees. It has been
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accepted in principle that the indus-
trial relations machinery should be
used where the remedy has been pro-
If the Ministry
of Shipping and Transport was not
agreeable to the demands of the work-
ers, when the remedy has been pro-
vided in the industrial relations ma-
chinery to ofter voluntary arbitration.
Sir, they knew that the workers were
not going to agree to this right from
August 1983 and employer cannot bhe
judge of his own cause. So, I would
like to know whether they have offer-
ed any voluntary arbitration so that
this question can be:solved or any
interim relief can pe given to them or
a High Court Judge or a Supreme
Court Judge can be appointed to head
a wage committee to decide on this
matter on the basis of the principles
already laid down. I think this has
nst been done, They are only forcing
the workers to ga on strike. How can
you expect the workers to work when
they are not paid? Now, Sir, they say
that they are ready to pay Rs. 32
crores or 15 per cent and the work-
erg say that they must get 69 crores.
Now, Sir, as a lawyer the Minister
must know that the Supreme Court
has held a number of times that if
the industry has the capacity to pay,
it there is any wage erosion because
of the increase in the cost of living
index, then the wages are to be link-
ed to profitability, The labour lea-
ders have said that profitability is so
high that they can easily pay Rs. 69
crores more as wages. So, what. is
the difficulty that the Government is
facing on accoynt of which they can-
not pay? o

Then, Sir, it has been reported in
the Press than the trade union leaders
are ready to negotiate. Today, in the
“Times of India” it has been report-
ed like this, and I quote:

. “There are no signs of the port
. and dock workers’ strike heing call-
ed off in the near future, No ini-
tiative has teen taken by the Min-
istry of Shipping and Transport to
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resume negotiations with the strik-
ing workers,”

.It has been reported that the trade
union leaders are ready to negotiate,
but the Ministry is not ready because
the strike is going on. Now, Sir, 1
would like to know whether the Gov-
ernment has declared the strike ille-
gal or whether ipso facto it s bte-
come illegal under the Industrial Dis-
putes Act =f 1947. If it is so, can he
negotiate with the workers? In the
statement, Sir, he has gaid: -

“I request the workers to come
back to the negotiating table.”

In that case, will he negotiate with
the workers when the strike is going
on on an emergency basis so that in a
few days’ time the problem can be
solved? Or, does he mean—he must
state it clearly-—that unless the strike
ig called off, he will not negotiate with
the workers? He must make this
clear. §Sir, our experience has been
quite unhappy. There was the pub-
lic sector employees’ strike in Banga-
lore in 1981 which went on for a long
time. Then there was the textile
workerg strike in Bombay which
went on for more than a year or so.
Then the jute workers are on strike
and that strike is going on. If the
Government does not evolve a proper
industrial relations machinery to solve
these questions, then it will have to
face a number of strikes and nobody
can be -accused that he is unreason-

able and all that. It is because
the workers cannot believed in the
words of the employers. Therefore,

Sir, T would like to specifically ask
the honourable Minister whether he
is ready to negotiafe with the repre-
sentatives of the workers—one of them
is here—without putting any precon-

ditions and with the help of the
Labour Ministry to s»lve this pro-
blem immediately,

Sir, I congratulate the working
class here, the port and dock wor~
kers, because thev - have unani-

mously demapdpd certain things and
even the INTUC ig thera with them
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and - the strike is also peaceful and
is successful. .That heing the case,
there should not be any question of
prestige involved in this and the Go-
vernment should negotiate with the
workers. They should rcome to _ the
negotiating table and solve this prob-
lem.

{

SHRI R. RAMAKRISHNAN (Tamil
Nadu): Mr Deputy Chairman, Sir,
this is a strategic sector and any dis-
ruption in this particular sector will
have disastroug consequences, parti-
cularly in a developing country like
ours. Knowing this, and knowing
also the problems of the shipping in-
dustry which is subject to frequent
bouts of depression, and even now if
is in the throes of depression, it is
very strange and sad that the Govern-
ment of India has no proper shopping
policy itself. Sir, there is an old
saying, and perhaps a very popular
feeling in all the shipping and docks
circles, that the Shipping Ministry
starts negotiations only when 3 strike
notice is served by the workers. This
ig the reputation of the Shipping Mi-
nistry not only now but even before,
In the earlier Government also it was
like that, And the hjstory has shown
that somehow the Shipping Ministry
is taking a rather cool attitude to-
wards such important problems. Even
in the matter of dack labour boats,
for three new ports—New Mangalore,
New Tuticorin and Paradip—there arve
n» dock labour boats and the Gove-
rnment of India has stated in answer
to a question in Parliament earlier
that unified cargo handling agencies
are there to do this worz. But as far
as other poris are concerned, there
are dock labour boats. So they are
not gure of having any uniform po-
licy in this whole field,

SHRI M. KALVANASUNDARAM:
Contractors are deing this,

SHRI R. RAMAKRISHNAN: There
iz no proper labour policy in such an
important matter. I do not know whe-
ther the figurés given by my friend,
Dr, Shanti Patel, that Rs. 89 crores
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ioss per day is there are correct. But
definitely a huge less to the country
is being caused.

Then, again, the history of these
strikes in the past that have been
quite frequent, hps shown that the
labour is also prepared to settle and
come to the negotiating table and
settle. In the past_it has been
settled. And it has been found
that the Government has mere or
less conceded the demands of the
labour, and according to the pre=~
vious agreements, with certain mean=
ingless riders here and there they
have conceded the demands of the la-
bour. Sir, I do not understand why
they should force the labour to go on
strike and then tell them to come
down, causing so much loss to the
economy. In this particular case the
labour has show their bonafides in
the case of defence, in th2 case of ves-
sels which are in distress; ‘they have

‘said. that they will handle them and

they will come forward with full co-
operation. This attitude of theirs has
to be appreciated.

Finally, I would like tc ask speci-
fically, in the light of the past history
in this Ministryf why does not the

Government have a permanent and
continuing Inegotiat‘mg machinery?
The strike is already on. The hon,

Minister will call the important lea-

~ders and good sense will prevail on

both sides. Demands can be narrow-
ed down and some settlement will
definitely come about—although it
could have been avoidable. Rut stil
in the light of this, will the Govern-
ment of India consider having a per-
manent and continuing negotiating
machinery for all these problems, so
that such things will ngt occur in
fiture. Thank you, Sir.

MR DEPUTY CHAIRMAN: Prof.
Sourendra Bhattacharijee.
TROF. SOUERFENDRA BHATTA-

CHARJEE (West Bengsl): Mr. Deputy
Chairman, Sir, I will just put across
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a few points, My first point is, when
it was known that the agreement was
to expire on the 31st December and
negotiations are a  very compiicated
process, why were mnot the nego-
tiations  gtarted earlier? My se-
cond question is, on what basis does
the Minister say that the strike  is
sou motu illegal, because the con-
cilliation ‘process started? At which
peint of time actually did the con-
cilliation process . start? My third-
guestion is that according to him the
workers did not make a realistic de-
mand. Dig the Government make a
realistic. offer? That part also he
should state, In hetween Rs. 15
crores and Rs. 69 crores, in between
15 per cent and 32 per cent, what
would be realistic? Has he any con-
crete suggestions to make about it?
And why was not the Labour Minis-
ter brought into the picture earlier?
(Time Belp rings) My next question,
Mr. Deputy Chairman, Sir, is that
everybody has stated that the natio-
‘nal economy has been put into jeo-
rardy by forcing this sirike on the
workers. I would like to know
whiether ati this late stage, without
standing on prestige, the Shipping
Minister would immediately inijtiate
négotiatlons through the good offices
of the Labour Minister and with the
cooperation of the Finance Minister,
to end the strike immediately and
allow the national economy o be back
into gear.

" MR. DEPUTY CHAIRMAN: Mr,
Minister.

SHRI GHULAM RASOOL MATTO
(Jammu and Kashmir): I wanted to
ask whether arbitration xs acceptable
to him.

MR. DEPUTY CHAIRMAN: Every-
thing has been said.

SHRI K. VIJAYA BHASKARA
REDDY: I must thank the hon. Mem-
bers who took part in the Calling At-
tention Motion. They have put forth
their viows, Some points are com-
mon in all the speeches that have
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been made, One point is that the
Gevernment knew that the agreement
wag going to be over by the end of
1983 and why the negotiations were
not started earlier, ‘Sir, the previous
negotiations aldy started quite early
and the agreement for this wage
agreement was reached about 1—1/2
years ago. The negotlations went on
for two years. This time also, we
started the negotiations fairly early
in 'August. The agreement was to
expire in December. We started the
negotiations in August. The nego-
tiations started at the bipartite level
in the eariy stage. After some months
of discussion, they could not afrive
at any decision. Then the Secretary,
thppmg and Transport, ana the four
federations were involved in the dis-
cussions. Ultimately, when they could
not come to any agreement 1 had to
intervene in the matter. The Labour
Department is involved when the ne-
gotiations start at the lower level and
they are informed about what is
going on. The practice in this Ministry
is that the Ministry negotiafes direc~
tly with these four unicns, Previously.
they have been coming to an agree-
ment. Even the previous agreement
was reached the same way. Only once
when Mr. Morarji Desai was the Prime
Minister and he was also in charge
‘of this Ministry, he could not find
time and he entrusted it to Mr.
Ravindra Varma. When Mr, Veeren-
dra Patil was the Transport ard
Shipping Minister. he also finalised
the agreement. There is nothing new
in what we are doing. We have fol-
lowed the policies that have been ex-
isting. We started the negotiations
quite early and we had thought that
we would continue the negotiations
till the end.

SHRI M, KALYANASUNDARAM
But the officers were not free to
negotiate. They had the directive.

SHRI K. VIJAYA BHASKARA
REDDY: If they want all these things
to be reported for somebody else,
then it is all right, But they are not
relevant, I am telling the facts. Many
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hon. Members have also said that in
my statement I have given the facts
and they have appreciated it. I have
accepted that the cooperation was
total during the last years. When the
agreement had been signed. the re-
lationship between the  Federations,
the Government and the Port Trust
Chairman has been very cordial for
the last 4 or 5 years. That is why
they could achieve this year's turn-
over. One hon. Member said that the
Government should not interefere,
Mr., Shanti Patel saig that it should
have been left to the poris {o come
to an agreement on their own, But
the practice in this Ministry from the
beginning has been that these four
federations have been negetieting for
all the ports. Then the agreement
was accepied by all the 10 ports. the
same policy was followed. I have got
the figures. But it will take time.
Except the Bombay Porf, all the
other ports are incurring losses. All
the ports except Bombay have to pay
heavy amounts ts the Government.
The other psrts, except Bombay, are
not in a position to pay even the
normal increase ©f 15 per cent over
216 crores . It is an impossibilily for
these ports, That means, the wage rise
will increase the rates of freight and
naturally that will tel on the im-
ports -and exports. Sir, the hon. Mem-
ber has made a very revealing... (In-
terrupiion)
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WR. DEPUTY CHAIRMAN: Please
tuke vour seat. We thave already
taken one hour. I cannot allow these
interruptions.

SHRI K. VIJAYA
REDDY: Let me finish,

BHASKARA

DR. SHANTI G. PATEL: I de
not want to “interrupt.

MR. DEPUTY CHAIRMAN: You
do stand up.

DR. SHANTI G. PATEL: T have
a right to stand up.

MR. DEPUTY CHAIRMAN: Un-

less T allow you,...
that right,

you d> not have
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DR. SHANTI G. PATEL: 1 am
asking a clarification,
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MR. DEPUTY CHAIRMAN: Please
take your seat. (Interruplions)

DR. SHANTI G. PATEL: Every-
time ysu want to run to the help of
the Government.

MR. DEPUTY CHAIRMAN: I do

not want {o help. I want to hely the
discussion,

DR. SHANTI G. PATEL  What
else are ycu doing, 3ir? Running to
their rsscue,

MR. DEPUTY CHAIRMAN:
rescue. There is no questicn of it.
Dr. Patel, please be careful in your
observations. They do not require my
help. You have given a threal to the
counfry. You are charging the Gov-
ernment. You don't want o hear the
reply from the Minister. You spoke
for 15 minutes.

Ne

DR. SIANTI G. PATEL: I am
seeking a eclarification.

MR. DEPUTY CHAIRMAN: You
have put go many points. He can~
not reply to all. Hlave some patience.

DR. SHANTI G. PATEL: Even ad~
ditional points you do nof allow.

MR. DEPUTY CHAIRMAN: No,
no. Let the Minister reply. If any-
thing remains, you can ask.

SHRI K. VIJAYA BHASKARA
REDDY: Let me finish. Sir, T am net
able to understand this. And I 2lso
want the hon. Members to seriously
think about this point that a s‘rike
in the Port Trust was never in March
at any time. This is the first time
that it has taken place. That is =
revealation Dr. Shanti Pafel said. I¥
was always in a different month.
Why they chose this March i a
thing wh'ch I cannnt understand. Is
it a thing that we have forced? The
negotiations in the previous agree-
ment, did they not continve for am
yvear or two? Am I not meeting thems
any time they come? After I took
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over, how many times did I sit? 1
sat with them for a dozen times and
for hourg we discussed. Could
we not discuss for some more
.months til] this March expires? Could
they not think of a rainy sea-
son for a strike? The last agreement
was entered into after an year after
the previous agreemen{ was over.
"The negotiations could have continu-
«ed further, This difficulty for the
nation could have been avoided.
That is a thing which the labour
must explain to the nation.

SHR]I SUKOMAIL SEN: Not the
Government?

SHRI K. VIJAYA BHASKARA
REDDY: That is a thing which the
labour has to explain to the natiom,
Everybody says that the Navy has

teen called. We have not called the
Navy just as a confrontation with the
labour. Is it not the duty of the
Gcevernment to maintfain the supply
of essential commodities to the coun-
try?

SHRI SUKOMAL SEN: Then set-
tle the strike.

SHRT K VIJAYA BHASKARA
REDDY: Setting the strife is differ-
ent. I have appealed to the work-
ers to come to negotiations and set-
fle it. (Interruptions) I appealed
again when I made a statement here.
Again today I said that they come
back to the negotiation table and
settle it. In spite of my appeal, you

- gave the notice of strike. We were
negotiating. That evening, till 70
clock, we were talking with them,
“They never told me. On the next
day, there was a strike notice. In
‘gpite of it, I called them. We sat
for three days. This strike, Sir, is
“wvery unfortunate. I must make it. I
do not know the reasons. But they
had made up their mind to go on
strike two months back.

SHRT SUKOMAL SEN: Most ob-
jectionable.

SHRI XK. VIJAYA BHASKARA
REDDY: May be, but it is a fact.

L hAaJ14A w.abliia g
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We have made it very clear to the
labour leaders during our negotia-
tions that when you have made up
your mind to go on sirike, there is
no purpose in discussing.

SHRI SUKOMAL SEN: Most ob-
jecticnable,
SHRI K. VIJAYA BHASKARA

REDDY: Sir, everybody says that for
main  pay bill of Rs. 134 crores, the
agreement last time was Rs. 17.72
per cent, For a pay bill of Rs. 216 cror-
es, I started the negotiations with 15 per
cent, that is, Rs. 32 crores. And you
could have continued the negotia-
tions, It is not as if we have said
that this is an end in itself. We were
discussing. Everybody knows it. But
in the meanwhile you give a strike
notice, You chose your own time
which according to yourself, 1s
very detrimental to the national eco-
nomy. I appeal even now: Consider
all these agpects and then try lo
think of the national interest more
than anything else. Where is the
Navy? Navy has not been called. If
the Tuticorin thermal power station
is not functioning, if the coal supply
to that station is not regular, ask M.r.
Kalyanasundaram what he will do,
Sir, the whole of Tamil Nadu will be
without any power. The eflect of it
is much worse than what itis. Should
we not maintain essential supplies?
Are we not to maintain essential ser-
vices? Are we to close down the
imports of edible oils, whose prices
are shooting up? Should we not think
of supplying all these things to the
peoble? Is it confrontation with the
labour or is it against the interests of
the country’s economy and main-
teining supplies of certain essential
commodities to the people? So, Sir,
keeping all these things in view, I
say that the strike has beer forced
on the Government and the nation.
The Government never broke the
negotiations. In spite of the fact
that a strike notice Has been served.l
appeal to them to come fo the negoti-
aling table and settle the issue. The
attitude of the Ministry was very
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reasonable considering the previous
agreements and we offeread them Rs.
32 crores or 15 per cent of the wage
bill of Rs. 216 crores, which is not
a small amount, The economic posi-
tion of the ports, except Bombay, is
in a very bad shape, and any more
burden on them would adversely af-
fect our imports and exports, The
relations between the ports, labour
and the Ministry after the last wage
agreement have been very good. That
cordiality we expected to continue.
I do not know why they have chosen
to go on strike now. I have made an
appeal to them requesting them fo re-
sume negotiations and solve the proh-
=, (Interruptions)

AN HON. MEMBER: Who hag ob-
jevted 1o 2

SHRI K. VIJAYA BHASKARA
REDDY: If they come, I will talk.

SHRI M. KALYANASUNDARAM:
Have you invited them? (Interrup-
tions).

SHRI K. VIJAYA BHASKARA
REDDY: So, Sir, this is a forced
thing on the people ang this will
have a very great advecse eflect. (In-
terruptions), I appeal again to the
labour leaders to come to tha negoti-
ating table and seitle the issue. It is
in the interests of the country’s eco-
romy to settle the issue. They have
chosen a wrong time to gn on strike.
It was not the time for them to press
this way. I appeal to them to re-
sume the negotiations. (Interrup-
tions).

DR. SHANTI G. PATEL: What
‘about the incidents at the Paradip
port?

SHRI K. VIJAYA PHASKARA
REDDY: Sir, according to the intel-
ligence reports and others reports,
the Paradip incident has nothing to
do with the Port strike. It is an in-
ternal confrontation  where the po-
lice have interfered, It is not con-
cerned with the port strike. (Inter-
ruptions). ’

Regulation Act
DR. SHANTI G. PATEL: There is
a total net surplus of Rs. 84 crores
for 81-82 and Rs. 120 crores for this

year. (Interruptions). Will you
please give the date and time for ne-
gotiations? ¢

MR. DEPUTY CHAIRMAN: This
can be done outside the House also,

SHRI SURESH KAILMADI: Why
outside the House?

MR, DEPUTY CHAIRMAN: Plea-
se sit down. Let us take special men-
tions now.
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